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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI
ORIGINAL APPLICATION NO.1026/2019

IN THE MATTER OF:
Bhaskar Keta Varapu Applicant

Versus

Central Pollution Control Committee
Board & Others. Respondent(s)

NDOH!—- 4..02- 2020
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(Dr. Chandra Prakash)
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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI
ORIGINAL APPLICATION NO.1026/2019

IN THE MATTER OF:
Bhaskar Keta Varapu Applicant

Versus

Central Pollution Control Committee <
Board & Others. Respondent(s) |

ACTION TAKEN REPORT OF DELHI POLLUTION CONTROL
COMMITTEE (DPCC) 1I.E., RESPONDENT- 2.

To

Hon'’ble Chairman and members
Of the National Green Tribunal,
Principal Bench, New Delhi.

MOST RESPECTFULLY SHOWETH:

1. That in compliance of the order dated 29.11.2019 of Hon’ble
NGT in the above titled matter, the present status report is being filed

for your kind perusal and consideration.

2. That order dated order 29.11.2019 reads:

....... Grievance in this application is against operation of illegal
and unauthorized diesel generator set causing air pollution by
Vivekanand Cooperative Group Society Ltd. at plot no. 2, Sector — 5,
Dwarka, New Delhi — 110007. Let Delhi Pollution Control Committee
(DPCC) look into the matter and fumish a factual and action taken

report within one month by e-mail at judicial-ngt@gov.in. ...."

3. That in pursuant to the aforesaid direction, it is to submit that:

(i) Inspection at the premises ol Vivekanand Cooperative Group
Society Ltd., was carried out by DPCC on 16/01/2020. Copy of the
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inspection report dated 16.01.2020 is annexed herewith as
ANNEXURE A.

(i)  Upon inspection of the premises, it was found that D.G. Set of
125 KVA had been provided with mandatory acoustic enclosure.
However, the stack provided with the D.G. Set was inappropriately
placed and the same was also of inadequate height as it should have

been 2.4 m above the top roof level.

(iii) Inspecting team also tested the generator in running condition.
Noise level test was done at DPCC Air Lab on 23.01.2020. Parameter
of the report indicates that insertion loss of the acoustic enclosure is
only 19.7 db(A) against the stipulated standards of 25 db(A),
indicating that the acoustic treatment for D.G. Set is not adequate.
Copy of the Noise Monitoring Report dated 25.01.2020 is annexed
herewith as ANNEXURE B.

(iv)  Accordingly, a show cause notice u/s 31(A) of the Air
(Prevention & Control of Pollution) Act, 1981 dated 29.01.2020 was
sent to Vivekanand Cooperative Group Society Ltd.15 days time have
been given to them for giving reply. In case they fail to rectify the
defects, the society will be directed to remove the D. G. Set. Copy of
the Show cause Notice dated 29.01.2020 is annexed herewith as
ANNEXURE C.

(v) Also, a show cause notice u/s 31(A) of the Air (Prevention &
Control of Pollution) Act, 1981 has been issued to the society on
30.01,2020, asking as to why Environment Damage Compensation
amounting to Rs 1, 00,000/- (One Lakh) should not be imposed on
the society for causing Air and Noise pollution from the DG Set. A
copy of the Show cause Notice dated 30.01.2020 is annexed herewith
as ANNEXURE D.
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4. The above Action Taken Report may be taken on record.

(Dr. Chag Ta Prakash)

Sr. Environmental Engineer

Delhi
Dated 30 January, 2020
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DELER ‘OJL,‘ UTION CONTROL, ¢ COMMITTER .
DEPARTMENT OF ENV? IRONMENT, (GOVT. OF tCT OF DELHI)

|
R J
4TH FLQOR, [38T BYJ ILDING KASHMERE GATE, DELHI-6 1
i
|
|

visit us 2t s htip: Yfdpee.deligovt.pic.in

INSPECTION REPORT

I. Name & Address of the Unit — : Mjs Nowvek dnqanad. Cg@_p exative

(W{Mb Q&L_\&ﬂ...l_{:d.....cj?.
Lk Na.. L) Saden - S

Wuaxka... Ne,u Oelts = \loof—h

2. Owner/Pastner’s Name - Do R\\LA&{R\G.\'WL@Y"—D_\ desk
} 3. Contact Details (Phone & B Email) LT PRSI
J 4. Date of inspection s ool R0
; 5. Time of inspection: a) Start of Inspection: .Q.S..D.D.(..?-‘\\

b} Bud of Inspaction: .Q SL\Q@ \\'\

.6. Name & D esignation of the Parzons contapte i at the indusiry A\n\lb Elﬁ(‘l’\uml\’\ﬁ
Aolideoa...

7. Kind of Industry o Hoaurnee Aad
of Industry . S‘.LU{,) H.Qﬂﬁl.ﬂz\g ELQLJQ.JC\{

2. P roduct & Capat:ity

N

ulicul Raw r\.@ateuais

......................................................

10. Waier Poiluting

|
i 11. Air Polinziion : %%/No ECS Installed : Yeg/Ng
i . 12. Details of Stack Height 4 : (Above GL)............ (Above RL).....

; (Furnace/.Boilers/Others)
3. Type of Fuel Used

14. Effluent Discharged {a) Doupesi

15. Btatus of Consent (If Any)
16.D.G. Set (s) (If Any) :No.A..

N
Acoustic: Yes/No
: Stack Height. Q.. (Abova.uL\ ....... (AboveR.L)........

17.Plot Area
18.Labor

19. Machinery
20. Power Connection

21. Source of water -
22. Whether Unit Found in Operation : Yes/No
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— DELHI POLLUTION CONTROL, COMMITTEE@
il 1 Air Laboratory
| 5" Floor LS.B.T. Building Kashmiri Gate Delhi-6

visit us at : http://dpec.delhigovt.nic.in

Noise Monitoring Report

Date:- 24/vl |2020

Resull N()-N/l*)—Z(J/(B//ﬂ?O]

I. Nume & Address ol the Unit © M/s. Vivekanand Cooperative Group Society Ltd..
Plot No-2, Sector-5, Dwarka .
New Delhi-110007.

2. Date ol Monjtoring . 23/01/2020
3. Time of Monitoring : 14:05PM
RESULT
['S.No [Location Noise Remarks l
:7 e l.evel |
| Ambient Noise Level at rear side of the 55.2 Non-operational. I
J unit in Leq di3 (A) !
2 Ambient Nojse Level at rear side of the 71.0 D.G.Set operational. ;
unitin Leq di3 (A) |
3 Insertion loss of the acoustic 1957 D.G.Set operational |
enelosure in dB(A) i
Note:
# The premise is occupied by Vivekanand Cooperative Group Society Lid.
~ The unit has one DG, Set ol 125 KVA bearing engine no. without nmncpl;nc with stack
height 1O m above from acoustic enclosure at rear side in the premises.
~ Noise Monitoring was conducted in presence ol electrician of the society as desired by
coneerned CMC reparding Hon"ble NG
< The Amibient Air Quality Standards in Respect of Noise as mentioned in The Environment

(Protection) Rules, 1980 Schedule T is Tand use based, so assessment ol ambient Noise Level
shall e done, keeping in view the land use ol the area where D.G. Setis installed.

AN o

Incharge Air Lab AE.F
L, M, 7 CEORGE | TRILOK CHAND
AEE

8¢ i‘uiilifi{ !
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Aym exyre—C By Speed Post
— DELHI POLLUTION CONTROL COMMITTEE
e DEPARTMENT OF ENVIRONMENT, GOVT. OF NCT OF DELHI
e 5" & 6" FLOOR, ISBT BUILDING, KASHMERE GATE, DELHI-06
. |l visit us at : http://dpce.delhigovt.nic.in
F. No. DPCC/CMC-1I/ NGT/OA 1026-2019/2019/ 235~ 36 Dated: 25\|\ |20

Subject: - Show Cause Notice u/s 31(A) of the Air (Prevention & Control of Pollutlon) Act, 1981 as
amended to date.

Whereas, Central Pollution Control Board is the State Board for all the Union Territories to exercise
powers and performs functions under the Water (Prevention and Control of Pollution) Act, 1974 and
Air (Prevention and Control of Pollutior) Act, 1981, as amended to date.

And whereas, Central Pollution Control Board has delegated all its powers gmd functions under the
Air (Prevention and Control of Pollution) Act, 1981and Water (Prevention and Control of Pollution)

Act, 1974, as amended to date , in respect of Union Territory of Delhi to Delhi Pollution Control Committee
(DPCC) vide Notification Dated 15.03.1991.

’ And whereas, the whole Union Territory of Delhi has been declared as an Air Pollution Control
area, under sub section (1) of section 19 of the Air (Prevention and Control of Pollution) Act, 1981, as
amended to date, vide Notification of Ministry of Environment & Forest, Govt. of India, No. GSR 106 E)
Dated 20.02.1987.

And whereas, as per the mandatory provisions ws 21 of the Air (Prevention and Control of
Pollution) Act, 1981, no person without the previous consent of the State Pollution Control Board (DPCC in
case of Delhi) shall establish or operate any industrial plant in an Air Pollution Control Area.

And whereas, you, M/s Vivekanand Cooperative Group Society Ltd., plot no. 2, Sector-5, Dwarka,
New Delhi- 110007 (here in after referred as “Addressee”) are operating D.G. set at the above said
address. '

And whereas, Hon’ble NGT vide it’s order dated 29.11.2019 in OA No. 1026/2019 in the matter of
“Bhaskar Keta Varapu Vs, Central Pollution Control Committee Board & Others” directed DPCC to look into
the matter and furnish a factual and action taken report.

And whereas, in compliance of Hon’ble NGT order, inspection of the site was carried out by DPCC
officials on 16.01.2020 and following were observed:-

e Society has installed D.G. Set of 125 KVA.
® D.G. Set has been provided acoustic enclosure with it.

* Stack keight of the D.G. Set was found inadequate as it has rot been raised 2.4 m above the
top roof level of the building.

And whereas, Noise Monitoring was also carried out by the officials of DPCC, Air Lab on
23.01.2020 and the results of the Noise Monritoring report indicates that insertion loss of the acoustic
enclosure is only 19.7 db(A) against the stipulated standards of 25 db(A).
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Now, therefore, in view of the above and as decided by the Competent Authority in Delhi P@ution
Control @gmmitt@@, in exercise of the powers conferred upon it u/s 31(A) of the Air (Prevention & Control of
Pollution) Act, 1981 following directions are proposed to be issued: -

1. That the concerned Sub Divisional Magistrate shall be directed to remove the D.G. Set as it is not
meeting the mandatory legal requirements,

You the Addressee, are therefore, called upon to Show Cause as to why the above said proposed
direction should not be confirmed. Your reply, if any, should reach this office within 15 days from date of
service of this notice, failing which it shall be presumed that you have nothing to say in this regard and
proposed directions shall be confirmed without any further reference,

This issues as per the approval of the Competent Authority in Delhi Pollution Control Committee.

(Dr. Chandra Prakash)
Incharge, CMC - 11

To,
M/s Vivekanand Cogperative Group Society Ltd,,
Plot no. 2, Sector-§,

Copy to:
¢ Master File, CMC:II
-~ Office Copy
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- DELHI POLLUTION CONTROL COMMITTEE
— DEPARTMENT OF ENVIRONMENT, GOVT. OF NCT OF DELHI
w 5th & 6" FLOOR, ISBT BUILDING, KASHMERE GATE, DELHI-06
: visit us at : http://(!pcc.delhigovt.nic.in

F.No. DPCC/CMC-II/ NGT/OA 1026-2019/2019/29 U295~ Dated: 50 /oi IETESY

Subject: - Show Cause Notice u/s 31(A) of the Air (Prevention & Control of Pollution)
Act, 1981 as amended to date.

Whereas, Central Pollution Control Board is the State Board for all the Union Territories to
exercise powers and performs functions under the Water (Prevention and Control of Pollution) Act,
1974 and Air (Prevention and Control of Pollution) Act, 1981, as amended to date.

And whereas, Central Pollution Control Board has delegated all its powers and functions und
er the Air (Prevention and Control of Pollution) Act, 1981and Water (Prevention and Control of P
ollution) Act, 1974, as amended to date , in respect of Union Territory of Delhi to Delhi Pollution
Control Committee (DPCC) vide Notification Dated 15.03.1991.

And whereas, the whole Union Territory of Dethi has been declared as an Air Pollution Control
arca, under sub section (1) of section 19 of the Air (Prevention and Control of Pollution) Act, 1981,
as amended to date, vide Notification of Ministry of Environment & Forest, Govt. of India, No.
GSR 106 (E) Dated 20.02.1987.

And whereas, as per the mandatory provisions u/s 21 of the Air (Prevention and Control of
Pollution) Act, 1981, no person without the previous consent of the State Pollution Control Board
(DPCC in case of Delhi) shall establish or operate any industrial plant in an Air Pollution Control

Area.

And whereas, you, M/s Vivekanand Cooperative Group Society Ltd., plot no. 2, Sector-5,
Dwarka, New Delhi- 110007 (here in after referred as “Addressee”) are operating D.G. set at the

above said address.

And whereas, Hon’ble NGT vide it’s order dated 29.11.2019 in OA No. 1026/2019 in the
matter of “Bhaskar Keta Varapu Vs. Central Pollution Control Committee Board & Others”
directed DPCC to look into the matter and furnish a factual and action taken report.

And whereas, in compliance of Hon’ble NGT order, inspection of the site was carried out by
DPCC officials on 16.01.2020 and it was observed that stack height of the D.G. Set installed in the
society was inadequate as it had not been raised 2.4 meters above the top roof level of the society.

And whereas, Noise Monitoring was also carried out by the officials of DPCC, Air Lab on dt.

23.01.2020 and the results of the Noise Monitoring report indicates that insertion foss of the
acoustic enclosure is 19.7 db(A) against the stipulated standards of 25 db(A).
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Now, therefore, in view of the above and as decided by the Competent Authority in Delhi
Pollution Control Committee, in exercise of the powers conferred upon it u/s 31(A) of the Air
(Prevention & Control of Pollution) Act, 1981 following directions are proposed to be issued: -

1. That you “the Addressee” shall deposit Environment Compensation of Rs. 1,00,000/-
(One lakh only ) within 15 days from the date of issue of this letter by the way of demand draft in
favour of Delhi Pollution Control Committee for causing Air Pollution & Noise pollution.

You the Addresse, are therefore, called upon to Show Cause as to why the above said
proposed direction should not be confirmed. Your reply, if any, should reach to this office withir
15 days from date of service of this notice, failing which it shall be presumed that you have nothing
to say in this regard and proposed direction shall be confirmed without any further reference.

This issues as per the approval of the Competent Authority in Delhi Pollution Control
Committee.

(Dr. Chandra Prakash)
Incharge, CMC - II

To,

M/s Vivekanand Cooperative Group Society Ltd.,
Plot no. 2, Scctor-5,

Dwarka, New Delhi- 110007

Copy to: ‘
. Master File, CMC-II , ,
. Office Copy. '
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